IN THE NATIONAL COMPANY LAW TRIBUNAL
NEW DELHI BENCH- IV

IA 1377/ND/2022
IN
IB No. 1007/ND/2020
IN THE MATTER OF:
M/s Sunpack India

-..Applicant/ Operational Creditor

Versus
M/s Kanodia Technoplast Ltd.
... Respondent / Corporate Debtor

Under Rule 11 OF NCLT Rules, 2016
Order delivered on: '2 , 04 .2022

CORAM:
MR. DHARMINDER SINGH, HON’BLE MEMBER (JUDICIAL)
MS. SUMITA PURKAYASTHA, HON’BLE MEMBER (TECHNICAL)

ORDER

PER: SHRI DHARMINDER SIN GH, MEMBER- JUDICIAL

The present application has been filed by the applicant operational creditor
under rule 11 of NCLT Rules, 2016 for revival of petition.

As per the averments made in the application that the applicant is the
Operational Creditor in the petition no. IBC/1007(ND)2020 which was filed
under Section 9 of Insolvency and Bankruptcy Code, 2016 for initiation of
Corporate Insolvency process against Corporate Debtor M/s Kanodia
Technoplast Limited.

Further, it is submitted that this Tribunal vide order dated 08.03.2022,
admitted the Petition bearing IB No.548/ND/2020 against the same
Corporate Debtor initiating CIRP and the main IB No.1007/ND/2020 was
also disposed of on same date being infructuous. However, the IB
No0.548/ND /2020 was dismissed as withdrawn vide order dated 16.03.2022
as the operational creditor in IB No.548/ND/2020 settled the matter. It is

also submitted that vide the same order dated 16.03.2022 liberty was granted
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the revival of the main IB matter.

- Heard record has been thoroughly perused. No doubt IB No.548/ND /2020
was admitted vide order dated 08.03.2022. In view of the same [B
No.lOO?/ND/QOQO was disposed of with directions to the petitioner to file

matter after Initiating the CIRP proceedings but before the constitution of the
CoC. Resultantly, the IB No.548/ND/202O was dismissed as withdrawn and

Corporate Debtor came out of rigour of CIPR proceedings. After settlement

be fixed for arguments.
Hence, list the main ]B No.lOO7/ND/2020 on 22.04.2022 for further

proceeding,

Serve the copy of the order to the parties.
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